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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL @
PRINCIPAL BENCH |
New Deihi, dated the 8th Jure, 1994

Hon'be Sh. S.Ry Adige, Member (A}
Hon'ble Smte Lakshmi Swamiaathan, Membe r(J)

4 RP D Karamchari Unien

ess Applic ant

{Nome for the applicant )

Wraus

1 U0.1, Sepvice through Secretary,
Ministry of Do fencgDHQ, New Delhy

2% Director Gereral (A SG)
Aoy He edquarters, N/Delhi-ll

3. Comm.al‘d ant
4 R.P.D. (ASC) 1hi Cantt-l0

4, Area A counts Officer{Pay )
Tigris Road, Delhi Ganti=lO

e, Regpondnts

(By Advocate She M.L.\Ve rma )
J WOGKENT (ORAL)
(Hon'ble Shri SR Adige, Memper(a))

None for the spplicant, although # have
walted for a conside rable length of time. Sh.M.L» ¥ rma,

le armed counsel for the resgpondents waspressnte

Bhis is an old case, and we notice +that the
pplicats were bsented on 6,890, 11,7,90, and again
on 7.6.94. It gppears that the pplicakts are not

interested in pursuing the case. In the circumstances,

this #plication is dismissed for default ard non prosecution.

/mef/z/(% Al % //0[1 7
{L ak shmi Swaminathan ) , { S.R. ‘edigt )

Me ke r(J) Membear (A)



